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SHRI JYOTIRMOY BOSU X was 
allowed because I  had the authority 

(Interruptions)

MR SPEAKER Only the supple­
mentary and nothing else wag allowed

SHRI JYOTIRMOY BOSU Sir, I 
want your obsecrvation on this This 1b 
a very important matter

MR SPEAKER I have made my 
observation

SHRI JYOTIRMOY BOSU This is 
a very important question There­
fore, you should kindly make an ob­
servation today A direction should 
come that those who have written 
authority from the Member concerned 
should be allowed to put a supple­
mentary

MR SPEAKER In that case, they 
will be allowed to put a supplemen­
tary only m the second round
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MATTERS UNDER RULE 377

(i) Reported unemployment or seven 
and a half lakh apprentices
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(n) Need fo r  setting up or more 
ALCOHOL BASED INDUSTRIES IN U ttar
Pradesh

SHRI SURENDRA B1KRAM (Shah* 
jehanpur) Sir, under Rule 377, I  
would like to mention the following 
matter of urgent public importance, 
that is, the use of excessive alcohol 
produced in Uttar Pradesh

The Uttar Pradesh State produce* 
almost half of the total alcohol produc­
tion of the country that is about 150 
million litres per year This quantity 
of annual production of alcohol in UJP. 
is bound to increase substantially 
during 1978-79 sugarcane season and 
onwards. The consumption of alcohol 
m U P is lessor than this huge produc­
tion and, therefore, there is great

25, 1970 Matters UfUfer *7#.
rule 877


